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[Shri Jyotirmoy Bosu]

Sir, when you call their names, they
will also put r.he questions.  (Inderruptions).

SHRI VAYALAR RAVI (Cirs-
inkil) : Shri I have a point of order

under rule 356....

MR. SPEAKER : Mr. Ravi, please
read rule 376. You are objecting to that.
. It is well established by this Howe, by
several Speakera that there cannot be a point
of order on a point of order, By this time
of one year, I am rather familiar with the

SHRI JYOTIRMOY BOSU: Sir,
you are not regulating the House.

MR. SPEAKER : 1 am regulating the
House. I sce no substance in the point of
order. The point of order is rejected.
No point of order can be  raised on a
matter listed in the list of business,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Rrrortep CoNsTRUCTION OF KARA-

xoraM HIcHwAY BY PAKISTAN AND

CHINA IN PAKISTAN OCCUPIED TERRITOTY
oF Jaumv AND KasHuIz.

SHRI SAUGATA ROY (Barrack-
pore) : I call the attention of the Mi-
nister of External Affairs to the following
matter of urgent public importance and
request that he may make a statement
thereon :—

“Reported construction of Karako-
ram Highway by Pakistan and
China in the Pakistan occupled
territory of Jammu and Kashmir.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) : Sir, as the House is aware,
a road called “Karakoram Highway”,
linking Pakistan with China, and pasing
through !‘d" hgccté;ai‘cdj‘f k ,Bw;;
inaugurated on the 1 une, 197
Pakistan‘s Chief Martial Law Adminis-
trator, General Zia-ul-Haq and Chinese
Vice-Premier Keng Piao  at  Thakot.
Plans for this road were mooted some time
around 1964, soon after China and Pa-
kistan entered into an  agreement in
accordance with which 2100 square
miles of Indian territory in Jammu &
Kashmir, under Pakishtan’s iliegal occu.
pation, was handed over to China. Con-
struction of the portion of the road between
Gilgit and Mor Khun was undertaken in
accordance with an agrrement reached
in 1966 and was completedin  1069. The
portion of the Highway from  Mor Khun
to Khunjerab has been built  following
an agreement between the two  countries
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which waw signed on g1-10-1969. The
road became fully operaticnal on 18th
Juse 178,

According to reporss, the 8oo kilometer
long Highway starts from Havelian Rail-
Head 60 miles north of Islamabad, and
follows the general course of the River
Indus from Thakot to Gilgit. From
Gilgit onwards, it runs along the G“ﬂ,:’
Hunza and Khunjerab rivers  upto
Khunjerab Pass which is 15,800 feet above
sea level, Beyond Khunjerab Pass this
Highway is connected with the Chinese
road network in Western Tibet which links:
with Kashgar in the Sinkiang Province..
The elevation of this Highway varies from
2000 to about 15,000 feet,

The Government received  confirmed
news about the construction of the road in
June 1969. A strong protest was accord-
ingly lodged on 25th June, 1969 with both
Pakistan and China. To Pakistan, we

inted out that the whele of Jammu &

hmir was part of Indian territory and
neither Pakitan nor China had any locus-
standi in Kashmir, and, therefore, whatever
action the two countries were taking singly
or jointly against this territory of India was
wholly illegal. In our protest note to the

incse Government, we questiloned their
undertaking constrution of a road in a
territory lawfully belonging to India.

Neither  Pakisan nor China formally
replied to our protests. However, an
official spokcsman of Pakistan  Foreign

stated on 11th July, 1969 that
India’s complaint was ba:ed on premises
which were not acceptable to them., The
question was raised in the Parlioment end
a statement was made by the then Minister
of External Affairs on July 21, 1969.

When we came across press reports, stat-
ing that the Highway was inaugurated on
18th June, 1998, the Chinese Ambassador
and Pakistan CDA in New Delhi were
called to the Ministry of Exernal Afiairs
and apprised of our position on the illegal
construction of the road in a territory
which is an integral part of India. Itwas

clear to the two envoyn that India
cannot acquisce  in the legal implic-
ations of the constructicn of this reed,

In reply, the Government of Pakitan
have stated that consistent with their po-
sition on Jammu & Kashmir, they could
not accept the validity of our protests.
As regards China, while there has been no
response so far from Peking, the Chinese
Ambassador referred to his country’s po-
sition in response to India’s protest against
the conclusion of the Agreement between
China and Pakistan.on 2nd March, 1963,
ceding 2100 square miles of Inginn
territory in _the  Pakisan  Occupied
Kashmir to China, He recalled that the
Chincse Government had stated at that
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ﬁmn&ltthebmnﬂnv agreement was &
ono and henee the construc-

tion of tlnroldwoddhlvem beuin'on

the status of Kashmir. It may

nent -to recall

inctude a pwwiuon md?:;mm

theboundary g
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h'mlﬂghmydnnmtmo the
pritory in Kashmir ceded by Pakistan to

Apm from the illegality of the cons-
truction of this Highway, develop-
ment also has scrious strategic uuphenmm
for this region. While we are fully alive
to these implications, I wold like to cxpress
the hope that these  neighbours of ours,
with both of whom weare trying to nor-
malise our relations, would sce to it thatjthis
communication link is not used in a manner
that runs counter to the serch for good
neighbourliness and stability in thisarea .

SHRI DINEN BHATTACHARYA

Semnpore I rise on t of order.
your oozmdcnmn, is 1t a matter of

urgent public importance ?
MR. SPEAKER : Yes.

SHRI DINEN BHA'ITACH.ARYA H
Urgency means what ? Urgency means,
it has recently happend.

MR. SPEAKER Otherwise, I would not
have admitted it.

SHRI DINEN BHATTACHARYA :
You might consider it in that way. But
1 say that there is something ﬁshy

(Intsrruplions) -

MR. SPEAKER : I have considered
that.
SHRI DINEN BHATTACHARYA :

At the time when Indira Gandhi was ruling
the whole thing started. Why were they

silent then ? y did they not raise it
then P (Intervuptions)

MR. SPEAKER : That is why the
question is allowed.

SHRI DINEN BHATTACHARYA :
You sometimes do it in your own way.
‘What do you mean by urgency?

MR. SPEAKER : I can't do it in your
way.

(Interruptions)

SHRI DINEN BHATTACHARYA :
It was started in 1969 and now it is 1978.
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m bave pamed. Wonderful

S!uSAUGATA ROY : I am rather
2. .I ‘he w 11,
because 1 was und:r the mptudon
Members of Indian Parliament -lwlyl
behave like Members of Indian Parliament.**

MR. SPEAKER
allowed.. Expunged

SHRI SAUGATA ROY : That is

had hoped that Memba'l
of ian Plrlmmem would behave like
Members of Indian Parliament. Apart
ﬁml'h“t'hl know thv:i':mb are ce'tain
people in the country who have strong
views about China and in av:n,;ﬂwlu-
party which is rep 1 in Par

MR. SPEAKER: No. That is not allowed,

SHRI K.P. UNNIKRISHNAN (Bada-~
gara) : What is your objection ? -

SHRI SAUGATA ROY : I did not
mention any party. I said, “in a particu-
lar party”.

MR. SPEAKER : When I have ex-
punged that remark....

: No. That is not

SHRI JYOTIRMOY BOSU.,**
(Intesrruptions)

MR. SPEAKER : I am not allowing.
The immediate implication is that the
Members who put that belong to that
party. That is not allowed. Mr ta
Roy.plenegoon Letulnmget to
This is & very

important mltmr.

SHRY SAUGATA ROY : Inapxteof the
objections raised by some Members.,

SHMI P. VENKATASUBBIAH (Nand-
yal) : On a point of order. The question
of expunc]twn depelt_xds upon certain norms
ations. It is governed by Rule
"E:mnncm is ordered only when it
is unparl entary md 20 only such words
are to be ' Hc'ey the hon,
g,ioms\ber nld nothing unparliamentary.
ir, .. ..

MR. SPEAKER : I have ordered the
zxmncum because the observations ime
that the people who raised objection. .

*¢Expunged as ordered by the Chair.
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SHRI SAUGATA ROY : No, Sir.

MR. SPEAKER : It is unly on that
basis that I have cxpunged that.
(Interruptions)

SHRI K.P. UNNIKRISHNAN : No.
“The hon. Member did not say so. That is
different. “In a political party there is
a strong Chinese lobby”—that is what he
said,

MR. SPEAKER : Anyway,jijhave ruled
it out.
{Interruptions)

‘SHRI SAUGATA ROY : This relates
%o the territorial integrity of India and it
zeminds me of this. In 1962, when the
Chinese invaded India, there was a certain
political party which supporied the aggres-
sion of the Chinese and said that India was
the aggresssor and not the Chinese,
T ain gald that the external Affairs Minister
has recognised the serious strategic implica-
tion of this road in this region, because
the region in which this road is built is
in the strategic arca near the tri-junction
of India, Soviet Union and Afghanistan.
This road will allow both Pakistan and
China to move their troops right up to
the tri-junction if they so desire. While
recognising the serious implication, I am
really doubtful as to whether the Govern-
‘ment displayed the vigil that was required
of it in this matter, because as you know,
in the past our coasistent position has been
that neither Pakistan nor China hay any
legal fight to build a road in that region.
'On 16th June of this year in the Indian
newspapers the report appeared that
Keng Piao, Vice Premier of Chinal was
going to Islamabad with a 40 member
strong delegation for the formal inaugura-
tion of the Karakoram highway due to
be held on the next day. That was on
16th June 78. 16th June passed. On
1Bth June, it was reported that the highway
has been inaugurated. On 22nd June it
was reported that the Chinese Vice Minister,
Fang Chi, expressed China’s firm support
to Pakistan's struggle to safeguard her
national independence and State sove-
reignty agai foreign interfe
subversion. But when did we give our
protest note? The Foreign Secretary,
Shri Jagat Mchta, on 27-6-78 called the
Chincse  Ambassador, Mr. Chen Chao
Yuan and the Acting Head of Pakistan
Mission, Mr. Shahid M. Amin on 28-6-78
to assert the Indian position that the cons-
truction of the highway was illegal. My
question i, what was the External Affairs
Ministry doing for these 10 days. When
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the report appearcd that the highway was
inauguraicd Do protest came from the
Indian Forcign Ministry immediately. We
waited for 10 days to lodge our protest.
It may alsv be remembered that that was
the ume when the intcrnecine warfare
within the 1{:!““ Party was at it height
and Mr, Raj Narain's daily statements
were coming in the papers. Possibly the
ministry was too caught up in that to lodge
our rightful protest against this mast
important d in the Karah
region.

1 the Mini 1

S y, the 4
stated that with both our ncighbours, we
are trying to normalisc our relations. I
entirely appreciatc the Minister’s desire
to normalise our relations with both Pakis-
tan and China, but that effort at normalisa-
tion of relfatiom should not bed for the
purpose of personal image-building nor
should it be at the cost of Indian t:rr%lorial
integrity and Indian interest, because the
Minister in his statement has cleverly
avoided saying one thing, namely, that
Keng Piao, when he landed au Islamabad
was welcomed by Pakistan’s Chief
Martial Law Administrator, Gen, Ziawu-)
Hagq, said apart from other things, “We
fully support the right of self-determination
of the people of Jammu and Kashmir.”
The External airs Minister's statement
does not make any reference to this
insidious statement by the Chincse Vice-

er.

Sir, the External Affairs Mjpister has
taken particular interest in normalising
the relations with Pakistan for which he
has received due appreciaticn from the
country. We have concluded 1he Salal
Projec ., Ygement even if it had not been
0 d .t the interests of the country.
He himself flew down to Islamabad. Our
whole question is that on this plca we see
that after the coup in Afghanistan, a new
effort is being made to open the Chinese-
Pakistani axis, reopen the question of
Kashmir, and the question of Kashmir
has been reopened at the Islamic § i
by Pakistan. I would like the External
Affairs Minister to tuke note of this, and
that is why on this very important issue,
I would like to ark the Minister (a) why
there was this time lag of 12 days between
the reports appearing in the Indian press
about the arrival of Keng Piao in Islama-
bad and the actual lodging of our protest
note, and (b) whether, in view of fart
that Chinese have made references, with-
out any right, about the territorial integrity
of J and Kashmir, the E 1
Affairs Minister is going to cancel his pro-
posed visit to China as a protest.

SHRI ATAL BIHARI VAJPAYEE: Si
I entirely agrec with the hon, Membhe
that Membhers of Parliament should behave
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a8 Members of Indian Parliament, but
that behaviour should be there for all
865 days.

SHRI DINEN BHATTACHARYA :
Not for one day,

SHRI ATAL BIHARI VAJPAYEE :
Not for one day. There hzs been no
undue delay in summoning the envoys of
China and Pakistan. We wanted to take
action simultaneously. We had to inform
our High G issi in Paki and
Our Ambassador in Paking. Protests may
-be lodged there alvo.

AN HON. MEMBER : Wien ?

SHRI ATAL BIHARI VAJPAYEE :
I can not tell the exact date.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) : At
appropriate time,

SHRI ATAL BIHARI VAJPAYEE :
At appropriate time. The Railway Minister
has come to my rescue. (Interruptions’
That explaius the dalay. All political
partics have their problems. The Janata
Party is no exception. But we have never
allowed party considerations to come in
the way, or internal disputes in the party
to come in the way of dealing with national
and international issucs.

SHRI K. GOPAL : Then, why did you
cancel the trip to Geneva ?
{Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
I wanted my colleague to go to Geneva,
I amn so accommodative.

My friend asked why there is no reference
to the Chinese statement that the people
of J and Kashmir should be given
right of self-determination.

MR. SPEAKER : This yuestion does
not arise.
tInterruptions)

SHRI KANWAR LAl GUPTA : The
main problem is about Kashmir and the
agreement of China with Pakistan. These
are national issues.

{Interruption)

SHRI ATAL BIHARY VAJPAYEE : I
am prepared tostate India’s position.  The
pasition is  well-known, Jammu and
Kashmir is an integral part of India and
there is no question of giving the right of
seif.d=termination to a part of the countrv.
But to say that I have deliberately
avoided saving something will not be fair.
(Intgrruptions)
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So far as the yucstion regarding my
visit to Peking is concerned, whether that
visit will be cancclled or not, the hon.
Member made a suggestion.  But 1 am not
inclined to agree with that suggestion.

DR. VASANT KUMAR PANDIT :
{Rajgarh) : Out of the statement of the
hon. Minister of External Affairs, three
main issuesarise. Firstisabout thelegality
of the road: second the logistics i.e. the
strategic position of the road, and the third
issue is our Government's policy of baving
friendship with all our neighbouring coun-
tries.

As far as the.first issue is concerned,
since 1962 and then againin March 1969. .
I would like the hon. Minister 10 tell us
how many times written protests were
given. Ithas always been an oral dialogue.

SHRI ATAL BIHARI] VAJPAYEE :
No, No.

DR. VASANT KUMAR PANDIT :
Except in 1969, where the word ‘Note’ is
mentioned i.e. “Notc was sent.” Itis a
legalnote ?  Fwouldlike to know whether
our legal position with regard to this rcad
maintained by sending a written protest;
and whether our Government will consider
— if not now, at some appropriate time—
lodging a written, legal protest against it,

With regard to the second point, viz.
aboutlogistics of the road, itisaroad  with
which goes all round the old established
traditional Silk Route. And, therefore,
when our hon. Minister goesto China,
will he get an assurance that this road,
will not be used in such a manner or
fashion that it will endanger the security
of our country ?

MR.. SPEAKER : The rule ‘says ‘a
question’. There are two from you.

DR. VASANT KUMAR PANDIT :
Thirdly,since the Janata Government came
to power, they arve following a positive
policy of genuine non-alignment. That
policy has given some results. With regard
to both these countries, it has  given good
results. But there are certain recent
events. One, which I have just now men.
tioned, is about the issue of self- determina-
tion. The second is that there is a pro-
nouncement by Chinese Deputy Prime
Minister that they are considering putting
Pakistan on nuclear parity with India.
‘The third is the Asiatic Islamic Conference
which was recently held, where a resolution
on plebiscite in Kashmir waz passed. In
view of this, could we hope that the Minis.
ter of External Affairs, with all his dyna-
mism, chairsma and diplomatic personality
~—when he goes to China in October—will



243 Construction JULY 21, 1978 of Karakoram 244
Highway (CA) '
{Dr. Vasant Kumar Pardit] to normaliscour relations, would
bringab t ofa rappr 3 sce o it that this communication
sothat wecangoahead with our genuine Link is not used in 2 mannér that
non-alignsent policy, so as to bring about runs counter to the search Jor

a genuine neutrality also

SHRI ATAL BIHARI VAJPAYEE :
Itwillnot be correct tosaythat the Govern-
ment of India has not lodged written pro-
tests. On inth June, 1962, & note was
given by the Ministry of External Affairs
to the Embassy of China in New Delhi
regarding Sino-Pak boundary negotiations.
And T have a long list of dates on which
written notes and prutests were submitted.
Let us not think that if we say somthing
orally, it is less important than what is

i in writing. But wtritten protests
have also been given.

So far as the question of the use of this
road is concerned, I have already stated—
and perhaps the hon. Member was not
attentive......

MR SPEAKER : The question was:
when you go to China, will you take up
this question and sce that this road is not
used. . .v00

SHRI ATALBIHARI VAJPAYEE: If
1go to China I will takeup many problems,
including this (f ions ) .

(Inter

MR. SPEAKER: In international mat-
ters, might is right—in actual practice.

SHRI VASANT SATHE (Akola) :
1 am really surprised that the hon. Ex-
ternal Affairs Minister, who has been so
udly proclaiming that since he took over
this important portfolio India’s relations
have been jmproving with all our neigh-
bours and with everyone around, I find
that while he is living in , this happy illu-
sion of improving relationy, there is a
tematic crosion of our interests, our na.
tional interests, with our neighbours, Any
rson who has the slightest vestige of
triotism left in his veins will feel shocked at
this in road into Indian territory hy this

road.

AN HON. MEMBER : You are res
ponsible for this.

SHR1VASANT SATHE : 1find some
persons, even today, are trying to defend
the construction of this road.  Kindlv_ see
the last para of the statement of the hon.
Minister. It rcads @

s this development also  has
serious strategic implications for
this region,  While we are fully
alive to these implications, I
would like to express the hape
that these ncighbours of oure
with both of whom we are trying

foodnci bourliness and stabi-
ity in’ this area.!

Now what is this, M. tipn‘zce . You
are giving up your case in this manner,
Al you have said earlier in protesta-
tion that this is an illegal road, that they
have no right to have this voad, this land
does not belong to them and it is none of
the business of Pakistan to make a gift of
it for the construction of aroad to China,
having said all this, in the last paragraph
you have given up everything. ~Sir, you
have been a Judge and you know how a
lawyer can, by one such sentence, give up
even a good case. You have given up
your case. This is the biggest tragedy.
If you go to China tomorraw, you wil
be caught by your own sentence, They
will tell you “dont worry, Mr. Vajpayec,
we will use this road only for peaceful
P s, t0  promote gooz ncighbour li-
ness’’.  Then will you come back satisficd >
1 am really shocked at the attitude of the
Government.

When the Prime Minister went to
Washington, & more serious thing has
emerged. According to a report dated
11th June from  Washington, sent by
the ial Correspondent of New York
Times, the well-known columnist, Mr,
David Binder :

“Prime Minister, Morarii R. Dcsai

of India, indicated in an interview
broadeast today, that his Go-
vernment was prepared to accept
Chinese seizure of 14,000 s¢. mi-
les of disputed territory between.
1947 and 1962 and to acknow-
ledge the present houndaries for.
mally to normalise relations
with China.”

Is this the price you are going to pay ?

I will recall your words, Mr. Vajpayee
when you were on this side, what protasta-
tions you were making about even aninch
of territory. They were your words.
Are you suggesting that merely becnuse
you have gone to that side now, you agree
that thisis your policy that the entire
14,000 3q. miles occupied by China are
going to be surrendered, compromised
and gifted away for friendly neighbourly
relations for a smile from Hua ?

I can understand those persons who were
trying to normalise their relations with
masters, becausc they got a rebuff when
they sent a message of condolence on the
death of Mao and that was rejected and
returned tothem. Ican understand their
trying to be good boys and to make up
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" their relations, but why should you asa
Government do this in the name of normali-
istion of relations ?

‘There is another aspect. Yesterday’s
Times of India refers to Loy Hendrson's
secret negotiaions about having an in-

pendent Kashmir. So, thereis a triple
alliance. China and USA having come
together, now with Pakistan, they are try-
ing to pressurise the Government of India
in the name of normalisation to acquiesce
in this. Is this your concept of genuine
‘non-alignment, to give up India interest,
give away territory ? Is this what you
are trying to do ?

AN HON.MEMBER : Weare hearing
her voice. Somebody else is speak-

ing.

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE) : Mr.
Sathe isspeakin gin two voices.

SHRI VASANT SATHE : 1hope there
is no bugging here now.

SHRI A. BALA PAJANORE (Pondi-
ch'rry) : I protest at his remark.
It was the exclusive right of the previous
Government, not of this Government.

SHRI VASANT SATHE : You do not
know, your phone is being tapped.

MR. SPEAKER : There heve . been
enough doubts, let us go to the subject

SHR1 VASANT SATHE: I have
asked two questions of the External Affairs
Minister about the policy of the Govern-
ment of India. In terms of  your
statement, are vou going to concede and
compound the illegality ty accepting the
normal use of thatroad asyou say in your
statement ? Are you going to surrender
the interests of India in terms of the re-
qgl:led statement of the Prime Minister?

ese are my two guestions.

SHRI DINEN BHATTACHARYA
(Scrampore) : Please tell them that
this road was not built in a day.

SHRI ATAL BIHARI VAJPAYEE :
My friend, Mr. Sathe has reminded me of
what I used to say when T was in the oppo-
sition. Should I remind him what he
used to say when he was here on the
t-easury benches

((Interruptions)
SHRI VASANT SATHE : You were
:;‘ymg the same thing which I said to-
y.
SHRI ATAL BIHARI VAJPAYEE :
This road was not been built in a day.
But it does not maan that we are going to

Highwey (CA)
W with )t.:he illegality of the

S VAT TR e
meaning para of yours en!
Otherwse, delete it.

SHRI ATAL BIHARI VAJPAYEE :
I am not d ‘to delete ‘anything.
This statement been made after careful

ideration. You may or may not agree;
that is your view. (Interraptions).

have the courage to say anything at that
t!mg. low, you are accusing us. (Infer-

ruptions)

MR. SPEAKER : You are going out of
the scope of the question. (Inferruptions).

The House stands adjourned till 2 o’clock.

The Lok Sabha aodjourned for Lunch 6ill
Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourtsenth of the Clock.

[MR. DepuTY SPEAXER 8 the Chair]

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTACE—contd.

REPORTED CONSTRUCTION OF KARAKORAM .
HionwAy BY PAKISTAN AND CHINA IN
PAKISTAN OCCUPIED TERRITORY OF JAMMU -

AND KASHMIR

MR. DEPUTY SPEAKFR : Mr.
Vajpayee to reply now.

SHRI K. LAKKAPPA (Tumku') :.
On a point of order, Sir. ... (Interruptions)

SHRI B.P. MANDAL (Madhc pura) :
We are always under points of -
order. . .. (Interruptions).

SHRI K. LAKKAPPA : May I bring
to your kind attention rule 197? Tt
says ;

“A member may, with the Previoul
ission of the § call-

pet |3 »

the atte:ft{on ofa Ming;wrh sny

matter of urgent public import-

ance and the Minister may ::;ite

a brief statement or ask for time .
to make a statement at a later

hour or date;™"
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[Shri K, Lakkappa}

When Mr. Sathe called the attention jof
. the Minister of External Affairs......

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) : Mr. Sathe did not call the

. attention,

SHRI K. LAKKAPPA: Over and
above the statement the Minister of Ex-
ternal Affairs made a remark which is not
warranted, He has made such a dero-
gatory remrark...... (Interruptions).

MR. DEPUTY SPEAKER : Please
take your seat. There is absolutely no
point of order.

SHRI K. LAKKAPPA : He made a
. remark that one-third of Kashmir was
given to Pakistan.... (Interruptions).

MR. DEPUTY SPEAKER: If you
.. go on like that, it will go off the record.

SHRI K. LAKKAPPA : He should
- withdraw that,

MR. DEPUTY SPEAKER : He will
not ¢withdraw aaything. Mr. Sathe
‘has asked a question and %\c is lying.
"You cannot get up on a point of order and
go on giving your opinion. Mr. Vajpayce.

SHRI K. LAKKAPPA : Hc is cntitled

- to make only a brief statement under the

rule. He should withdraw that. Kindly

go through the proscedings. You call him

toorder and see that the proceedings arc
properly regulated.. .. (Interruptions)

MR. DEPUTY SPEAKER : Ordcr,
-please; take your seat. There is no
point of order. Just beeause you do  not
like an answer, it is not a point of order.

SHRI K. LAKKAPPA : Do you allow
such statements ?

MR. DEPUTY SPEAKER : I allow
Mr. Vajpayce to reply to Mr. Sathe now.

SHRI K. LAKKAPPA : Itis not in con~
formity with the rule pertaining to the
Call Attention. You give a ruling.

MR. DEPUTY SPEAKER: I have
already given the ruling. ‘There is no point
of order. Mr. Sathe has asked a question
and he is replying to it.

SHRI K. LAKKAPPA:I strongly
protest against the manner in which the
Minister of External Affairs has made that
-statement,

SHRI ATAL BIHART VAJPAYEE:

I am sorry, if I retaliated in a stronger

languige. I did not mean that any part

~of In1ia had b:sn handed over to Pakistan
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because the stand of the previous Govern-
ment and the present Government on the
question of Kashmir is the same, But
when insinuations are made....

SHRI K.P. UNNIKRISHNAN (Bada-
gara) : You made an allegation.

'SHRI ATAL BIHARI VAJPAYER :
1 do not want to gointo that question.

SHRI K. P. UNNIKRISHNAN : You
go through the record.  You made an alle-
gation.

SHRI 'ATAL BIHARI VAJPAYEE:
You accused the Government,

SHRI C. M. STEPHEN (Idukki) :
You made an allegation that it was handed
aver by the previous Government to the
other Government, If it was really hand-
ed over, then you arc confirming the posi-
tion that Pakistan is de jure in posscssion of
that. If it was handed over—that was
the allegation that you had .
(Interruptions) .

SHRI ATAL BIHARI VAJPAYEE :
Whail meant was tlm|| you orderd the

p libexation of
Jammu and Kashmir,
(Interruptions).

No, it does not mean that.

MR. DEPUTY SPEAKER : Well, he
has corrected himself.

SHRI ATAL BIHARI VAJPAYEE :
I do not understand why should there be

s0 much of excitement on a question on
which the whole House stands united.

AN HON. MEMBER: Except Mr.
u.

SHRI ATAL BIHARI VAJPAYEE:
on

The p of normalisation........
(Interruptions).
SHRI P. VENKATASUBBAIAH
(Nandyal) : He must be careful in
choosing his 3

SHRI ATAL BIHARI VAJPAYEE :
It applics to both sides.

SHRI P. VENKATASUBBAIAH 1
You made that accusation.

SHRI ATAL BIHARI VAJPAYEE :
The process of normalisation ~of relations
with Pakistan as well as China was initiated
by the former Government and we have
acceleratod the proceess.
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SHRI VASANT SATHE (Akola) ¢
‘We are not against that.

SHRI ATAL BIHARI VAJPAYEE :
Now, Mr. Sathe has put an interpretation
on the last sentence my statement which
i\'ﬁ' no;- cormhc‘tl. which is ;acr::‘ammed.

e have challenged the ity, We
say that the whole of Jammu and
Kasbmir is an ilw‘ex;l part of India,
including; that area which is under illegal
occupation of Pakistan. If and when that
?ru comes back to India
Inderruption)

No question of coming back; comes back
to India, India will be in & position to
use this rond,

SHRI K. P. UNNIKRISHNAN :
Ohwious.

{ Interruptions)

SHRI K. GOPAL (Karur) : They
cannot take the road away.

SHR! ATAL BIHARI VAJPAYEE :
Are you disputing this statement also ?

SHRI K. P. UNNIKRISHNAN : Mr.
Minister. why do yau give a suggestion as
to how te use thiy road ! Please read
this sentence again,

SHRI ATAL BIHARI VAJPAYEE :
1 have read the sentence. It has been
put after a good deal of thought.

SHRI K. GOPAL : By whom ?

SHRY ATAL RIHARI VAJPAYEE :
That of conrse by me.

SHRI K. P. UNNIKRISHNAN @
1 hope so,

SHRI ATAIL BIHARI VAJPAYEE :
I run the External Affairn Ministry.
» is a  world of diffrrence, Mr.
Unnikrishnan. T would not like to go  into
detail. I will not be here for a minute if
I do not formulate the policy.

SHRI VASANT SATHE : I am sorry.
the impression in the country today is
that the Prime Minister makes the foreign
policy Mr. Jagat Mehta implements it
and you only tramslate it in Hindi.

SHRI ATAL BlH:}RI T\{IAIPAgF.F H
Thank you much. e reign
E;Ucy isycr'wt vﬁmulnted or implemented

any particular _ Minister. It is  the
collective responsibility,. But T wonld
not like to go into that  question,

Mr. Sathe also referred to the %y
Mr. David Binder in the Naw York Times
about the interview given by the Prime
Minister to the NBC in the "Mect the
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Press’ Programme. Jn this case also tke
correspondent put his  cwn intopictsCor .

SHRT VASANT SATHE : He has
quoted.

SHRI ATAL BIHARI VAJPAYEE :
He has not.

Tn this case also the correspondent put
his own interpretation to what the Prigre
Minister had said. An official denial was
issucd the same day . ...

SHRI K.P. UNNIKRISHNAN
Where ?

SHRI ATAL BIHARI VAJPAYEE :
In New York as well as in New Delhi.
Ilt was widely published. It was made
Clear., ..

SHRI VASANT SATHE : Why arc
you misleading > In quotes. he says :

“‘Questioned on NEC-TV's ‘Meet
the Press’  Programme, Mr.  Derai’
saict, "

In quotes. be says @

“ . .*All depends on Chira. Put
we arc determined not to go to war on
that issue. We do  not want to take
back the arra which, we say, they have
taken from us by foree. (3 (¥o not
take by war, we have sufficient’.,

What dors this mean ?

SHR1 ATAL BIHARI VAJPAYEE
Where is the position that India s prepared
to band over that territory to China ?
The only statement that the Prime
Minister made was  that India would not
go to war in arder to recover that territory.
But ocur claim stands. Mr. Sathe.

gqreae wE1eg, w3 W gy A
AT wger g a0 fr wd wEw A
gag® A waAA A W Ww
A wag ® g @@ AF Wil |
WINT AT RIS AN, T FT AT E |

What the official spokesman said that
day, I would like to quote :

“What the Prime Minister said in"
the interview was that India would
not go to war with China on the boundary
issue or try to take by force the Indian
territory  occupied by hina and
that the boundary isuc could be resolved
between the two countries by friendly
negotiations.”
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There is no question of surrendering
Indian territory. We have not compro-
mised our stand. The Prime Minister the
other day made the position clear in this
very House,

SHRI K. P.
Declaration of peaceful intentions ?

SHRI ATAL BIHARI VAJPAYEE :
Which you share, I hope.
st wre ww qew (faedt wE) ¢
FITFUE wgved, W # faw Afq w7
FUGAT Faer gATY aW F Y 7Y, A
gare § g v &, wrw ae v faedr
15 7@¥ &Y 1 ag ¥aw § 7 wgar,
M AT FSAT FSAT gEE WA 8§,
Fqw gATR AN F Y wfaw § o7 T
ot ® ad wmE, nF vl
iy § wf zat fyg. 718 §

K ag wg aemrg rfaed 15 Ay
¥ gardr Afa, favgy: w2y T &
Qg FrFAESNE 91T hefee a8y
W ¢, 9®F 9T A 1 gAY WaR
ay fga w1 @ § "W A I9F
e g A § 1 Frd) % Free g WY
aATEEAT wgY gAv 1 gardr defag
qrog F e vk 35 &

Hagarwgarg 5 15 o agw,
Saar et F wA ¥ gy 91 ufon
uIF SO 41, ®°T e ATEe faw
a1, "1 fag Fwar 2w, v fax
qifweary, §a7 fag wrgar, 9g 9 A7
& wte stfgesr-mfyear ga ardATgaAy
g @ ¥ AfET ag 9w AT Agy
# 2 1 1969 ¥ AT g2F F IV F
Wt T qEFNT WIAT AT, qE T FY
qr, ST At & ayver ofr < @ avfa
WS & 1 39 A ¥ ag g w aw
@ ¥, ATCEF AT §6 WY wRangy
A A

Y wew fapdt A : gw
Fewre & g
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Wt mw qow: {7 A
qge ORI ¥ §A0 JweirsE )
afew ga% arw ofr & oy gy TEgAT §
f& a7 gw = oix ofvem & ow
foraat $YC AniwTEEE Wg W & A
7 & argg-iaE ¥ e ¥ Sifeae
T aqdT &, o1 o ¥ i &
AT ®T1 IBT ¥, 3@ GAT H UK
yoeq Gz a7 feqr & 1 oy wEAY
fedroey HC ATdETEY T T UW 69
FT o g 1 TET T @ E oy
TS W T @ §, T AT 2w g
W aR ) §few wg www, T @
TR w1f 91T FHETE), AHEnRS T
#Y w8y ¥ frz ta Al aadr 3

1T AT ¥ gwie Am & fag
Y mmeurd @) ® of | & awwar
for ora A # S A9F FTT AR TN
M ¥ aw A wfawer gv oY
gwT ¥ foar, ag agy 91 f& sed
Freire w1 o faert fgen e wy
¥R far 1 gAY, 99 5 Ew &Y g
et iAo w5 2 &, wiT gww A
& fau saa wif W1 arda adY A,
Ferata ga¥: fo wgi 0w seara aiw faan
fe v 3@ 1T w1 97 A ¥ {9Q
wfafez § | 39 awm oY v WAt &,
qg W T4 IF 1% AL 99T /AT
oy, s & ofr 9% oy Afamgg T
¢ Friagr 7@ o

frrgeft wegTe WY ¥7 919 FY qTAHAY
W Fgdt or far qifeeaw wtr ofiw
¥ 919 gaTe da &7 &1 g §, ey
e A ¥ fag gw wanf O 7 2,
e arag § areg a<h IT ATRE
F g WA | T s 0l A
g a Y ey § ) afew & ddt
ERE A1 wwilE g ) ag g%
Fofan wix sdfeer agt ¥ <@ ¢
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< W€ wer am) § T ST s AT

A ¥ 1 wrax o o WY qg A W

wgt & wey ofr agt Wil o+ ag WS Ay
g atyge A T
Ffirr & sieft e & ug weitiE AT
§—aR at famra 4, 78 S @RE AR,
afr © 3 H19Y ag TE wifge—
s o 3 o Wi &7 N o feear d,
FaRY TR W ot qfir & art ¥ g W
& fmrr o, st aTwiT #T—
gaTY B FT—a fgmr ifeeaa & a9
g, wE% ark § WY #1¢ aer gl faan
w3 | S fawar dw § @) W9
gfrTr afdt &1 dhe FagaT Ut AT,
foad ag g1 marar fx o figan
qifreane & qrw &, g gw | 3 fam
Fmre §, wic o frem ga ow ¢
g anr @, A% gt O a1 qW
%4 ard 3 @ ) v 1 sfRa
el o A §)

off waem o ;. sfera war & A9
forar 1 ag a19 Mravs wE WY oA
gt g un WA A o few
Liecic il SR Cll g

ft wac o o ¥ fRw AlY
¥4 a1 quitw wgar g f5 < A
qfeea F§ o gara @ g
Fawy o € uf W Sy i &
ST

faareez & a1 ¥ 9 wneR wnere
2 ¥ faar & fr ifvaree #7 ww wft
YT AT FEEFA

% N9 g &) s v & am
T g § 13w § 1 fwa & ag wE
argaT § o foew we § sl & oy
frr ¥ i R O A 9N AW ¥
forg WY ¥ 1 o gw I R WS
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§\ ST W Agw & gy ot DR
. . . (vwnw)

SHRI SAUGATA ROY : This silk
route is from Sinkiang to Pakistan.

SHRI1 JYOTIRMOY ROSU : This
is the first time that we are hearing of
this Tibet silk route,

ot Wt e o @ frew €
&Y =Y & @z wrewr e Wfgw)
FusgnuE g wien e G s R ag
&% w W g1 qeAr )1 SEIT A_
g ot ¥ Y fagare famy a7 s &
F9T WY £ favarg ¥ wra @ 9
W fgry i€ i ach 9w AT §
T FUT 4G gH ST § 1 W Dy
Ffeg, & sewT ands: ¢ Afww @&
qa |y & ag wiaan § fx soofe-
2T Awfl qER; A1 GHE EATL FE AV
Faré qeaad et g § ag wia
¢ a¥F § o TAr FEnE 9%
FAT 8 | &% A1 § fFaT vy s9q B
QTR E, 7 T et e &
&1 Twar | gafag gaN gaETe W
W gt Tl § | ST g oy e
& WG qEmer aas & G% £
¥ 3% qg & A A A A
oY T EATT T T TE EY WA
¥ fadw oot ST & MW, T FW AT
¥ fog aew Ay vt frend f Sy
FEge WY 98 e g W Am AT g
¥ et g #7 Fraedy w€Y £y ot

it wew fagr< awadt : SaTsE
AR, FAATT G HT WL & T o
gy frar et e . W & @
g & fag dare § fr wra o o
wfi S & wedt ¥ &, 9 wifeet d
¥ Aoy e w3 ¥ fag gw e
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g1 ¥ off quwen G9r N wmETEA
TN ¥ wTyvaEAr § |

ot st e e e A AR

ot gzw fag € agmy: GaT @
fareft %7 ST o wf nfye 5 ol
7 a7 % & wify ahE® | wife a0
FE AT 8, Wit o qor o7 W @l
... (waww), . T far @
TH W ¥ gy ¥ oy Al awET )

T SATATERNO) AT FT AW AHT
T & I X O AT g
§ o' 39 wrEATE #) e o w]
ToE Y Aify *7 frufoor ok frar-
g g

Siyar am T a: § mfex v
AT qoT 97 {5 aeHTT ST @, €
¥ o1 godlt a6 T3F T e g Qe
2 fr 1962 I Fgrfy foiiz &), 3o%
faq far w0 7o dar ot
| gu Y ? gawr & fSdFe @™
AT E

ot s fagrt aradet ; g Ew
& g4 §1 g wEATHi ¥ g
915 9§ § W wiyew § I et
TR @y & faw wk i
A ¥ fow g sfewg &)

MR. DEPUTY SPEAKER : Mr,
Ravindra Varma.

DR. KARAN SINGH (Udhampur) :
I have got an jmportant point,

MR. DEPUTY SPLEAKER : What
is it ? :

DR. KARAN SINGH :
have something,

MR. DEPUTY SPEAKFR : On
salling aitention. 1 cannct allow.

On this I

JULY 21, 1078 B.OH. 256

You know the procedure in the House,
Thereisa ballot....

DR. KARAN SINGH : In am rising
on a point of order.

I never unnccessarily rise in this House,
I say something important,

In the course of his observations....
(interruptions)

SHRI B. P. MANDAL (Madhepura):
His name is not there. He cannot
participate.

MR. DEPUTY SPEAKER : Mr.
Mandal, I have told him that he cannot
ask an additional question or clarification.

DR.KARANSINGH : I am not asking
a question,

In the morning the Spcaker, in his
wisdom, said in the course of thisgdebate :

“In intcrnational affairs might is right.”

Now, my humble submission is this : are we
to understand that he said this in a i-ghter
vein because, coming  from the Speaker
of the Indian Parliament, in this context,
if this gous on record that in international
affairs, might is right, it can. at some {uture
date, be interpreted as a seal of approval
upon the aggressors, I would like to
bring this point. T would submit thatthese
remarks .. ..

MR. DEPUTY SPEAKER : He
must have said it in a lighter vein.

Let us not make much of it,

DR. KARAN SINGH : Let Lhim
clarify. Let these remarks be expungid.

MR. DEPUTY SPEAKFR. Hc must
have said this in a lighter vein, Tet
not make much of it.

Mr. Ravindra Varma.

14 27bra,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : With
your premission. Sir, I rise to announce
that Government Busincss in this House
during thc week commencing 24th July,
1978, will consist of :—

1, Consideration ¢ any item of
Government  Business carried



